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ORDER DATED 27-2-2002. MA Nps. Y & 4 o} 2002,
C\N\/\NW\/\/V\/
Applicant/wm faced retirement from

Gevt,service en 30th April,1997) appreached this

Tribunal en03,05, 2000 seeking a directien to the
Respondents te disburse his gratuity and ether

consequential benefits.Because of a disciplinary

days before cempletion ef 4th year ef his

reti rement, the gratuity has neot been released

to him and in the said premises, after perusal

of the Original Applicatien and the counter filed
by the Respondents, Divisien Bench of this
Tribunal en 6,8,2001 disposed of this Case

after observing that the payment of gratuity

has te wait till finalisation ef the disciplinary

preceedings initiated ‘against the applicent,

By filing the present M,As,the Advecate fer
the Applicant has drawn my attentien to the \
fact that pefere dispesal ef the case, & Cepy

of the ceunter filed by the Respondents was net

“Nor Re was oo~
served en him/\ on the directien @f the Tribunal
a cery of the ceunter was served en Mr,Samantray,
advocate fer the applicant and this Tribunal
gave him eppertunity te ge through the same
and address dé/gevo which he did, virtually
eppertunity was gi‘;{en te Mr.sﬂmantraY«gm“*‘ Appls -

te substamtiate as te whether there ceuld haw
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preceedings initiated against him, just few |‘
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been any ether cenclusien by the Division 1 X
Bench than what has been recorded in order dated
e RS ©S Si» *FARX
Pt \ 6.8,2001, Having given him a full s&=e=% hearing
A R SR SRS >
te osstoawSN = I am satisfied that there ceuld mgt have been
‘ e S a different conclusicn than what has Deen
N W‘& recerded en 6.8. 2001 in this case.
A S SESAN Y
‘ Mr.Samantray draws my attentien

te several factual averments and observatiens
Yo WY avdan Aaked 0608 2001
{euching the merit of the disciplinary

pmcegiings}which is pending,He is ef the

S
view that these observations in the order ¥ .
dated 6,8,2001 of this Tribunal rendered in

h#&‘:ﬂqau:ﬁ;

the present Case may prejudicially affect&m
in the disciplinary preceedings er the observatien:
made therein may influence the enequiry/
Disciplinary authority,

I have heard Ms.Sikkdar en this
aspect ef the matter and given my anxieus
censideratien te the rival stand.In all

‘G Adreched tRal
faimess,the findings/epservatiens/cemments

/
made in erder dated 6,8,2001 in this case
@euching the factual aspects inwlved in the
disciplinary preceedings pending against the

oﬁd“ﬁuww

applicangsh@uld not be utilised,\in the said
disciplinary preceedings.,

with the aseve eoservations/ divedions/
clari fications the twe MAS are dispesed ef,
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